
     
 

 

     

   

 
 

    

  
  

   

   

      

     

       
  

      

   

    

     

            

         

               

   
   

     



      
   

             

            

             

     

           

              

          

            

         

             

           

             

          

           

           

           

           

           

           

         

          

            

   

            

  

         

   



t \ATIONAL COMPANY LAW TRIBUNAL, MUMBAI BtNCH, MUMBAI
cP \o.1te,li:l r:it:

4. On hearing the submissions of the Petitioner, the Registrar of Companies,

Mumbai who represents the Registrar of Companies, Pune and on perusing the

documents filed, it is clear that the Company is in operation, filed the Annual

Returns and Financial Statement for the year ended 31.3.2015 & 31.3.2016,

however, the name was struck off from the Register of comPanies, this Bench is

of the view that the name of the company is to be restored to the Registel of

Companies.

5. Accordingly, the Respondent is directed to restore the name of the

companv forthwith in the Register of Companies maintained bv him.

6. The Petition is disposed of in the above terms.

V. NALLASENAPATHY
Mcmbcr (Tcchnical)

M. K. SHRAWAT
Member (Judicial)
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